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PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

The 11th March 1942.EDUCATION DEPARTMENT.
No. 788-E.—In exercise of the powers 

conferred by sub-section (2) of section 0 of 
the Charitable Endowment Act, 189J (Act 
VI of 1890), and upon the application and 
with the concurrence of the Chairman of 
the District Board, Balasore, the person 
acting in the administration of the Itapal 
Primary School Fund, a scheme for which 
was settled under the Bihar and Orissa 
Government Notification No. 331U-E., 
dated the 2nd August 1935, as amended 
by Government of Orissa Notification 
No. 4954-E., dated the 20th July 1938, the 
Governor is pleased to direct that the 
following amendment shall be made in the 
said scheme.

NOTIFICATIONS. 

The 11th March 1942.
No. 784-E.—In exercise of the powers con­

ferred by sub.section (1) of sections 4 and 5 
of the Charitable Endowments Act,- 1890 
(Act VT of IS90.), and on the application 
and with the concurrence of the Chairman 
of the District Board, Balasore, the person 
acting in the administration of the Itapal 
Primary School Fund, the Governor is 
pleased to direct that the Government 
promissory notes of which the particulars ‘*'~ 
given below and which have b:cn purchased 
out of the savings from the said fund, shall, 
as from the date of the first publication in
the Orissa Gazette of this notification, vest

of Charitable

are

Amendment.
For paragraph 4 of the second schedule 

the following shall be substituted, namely -
and be vested in the Treasurer 
Endowments for tho territories subject to 
the Government of Orissa to be adminis-

thereof applied in the 
set forth in

“ The income accruiug from the said 
fund shall be spent on awarding 
a scholarship of Rs. 2 a month to 

Oriya student who passes from 
any of the lower primary schools 
situated in the Chaukidari Union 
No V of the Bhadrak subdivision 
in which the Itapal Primary 
School lies and occupies the first 

.It shall bo made tenable

tered and the income 
manner and for the purposes 
the scheme of which the particulars 
contained in the second SJhedulo to the 
Notification No. 3319-E:, dated the -nd
August 1935, of the late Government ot 
Bihar and Orissa as amended by -i 01 
cation No. 4909-E., dated the 20th Ju "
I9o8, issued by tho Government ot 11

Government promissory notes S. L.C‘ 
2-P/18(35 of the face value ot Es 
(Rupees twj hundred) 011 ^ , 0 f npnera]H per cent held by the Accountant-General,

Posts and Telegraphs.

an
arc

place.
for two years in any of the upper 
primary school situated in that 
Union.

By order of the Governor, 
S. DAS,

Secretary to Government,
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REVENUE DEPARTMENT.

notification^
The 4th March 19iU Acquisition Act, the Governo*

n.rr abation.—Under section 6 oftte J- ^ bo Eame &No. 668—La-30/42-R. ' land ecjged below an Research Sub-station, BerhampUt
of Orissa hereby declarethat th 1‘ to wit, for ^ “ Berhampur, is appointed to perform
more or less, is neededIforpublic P Ao^ the BnMotoito^ ^ ^ acquisiti { the
and under sections 8 and ,er the Act and directed to tfl‘ further directs that the possess!

2J.tta.ri in sectioD .Ume during office horns

Berhampur and may be 1 p Schedule.

h

i
J
{

on

>

Description of land. Boundaries — -«
o
K . o a 

3

Is
Name of the owner or 

occupier.
Wet or SurveyGovern­

ment or 
inam.

S ! o No. North. South.dry. East. ^est.ct K “
8 5>3

5a IsQ >H .
5 ■ 76 83 42 91 30 II 12

Acres.
1853 rDry 1853-1-A 1. Anabatbala Baeudev •••

2. Anabathala Appa Rao.
3. Anabathala Madhu.

4. Anabathala Baikunlam (minor,
guardian No. 2.)

Gov em­
inent. 1843 1840 1840 0*101-B and 1353/l-c

1-0

I1853 1853 18531. Bolu Narasimhulu (Sano)

2. B. Ananda Rao.

3. Bolu Lakshminaraj’ana.

(Nos. 2 and 8 being minors are 
represented by guardian No. 1.)

1653-1-C 3* Krupasindbu PaDigrahl

2. Ehimaseno Panigrahi.

3. Devaraj Panigrahi.

(Nos. 2 and 3 ore minora, their 
guardian is No. 1J.

Do, ... Do. 1S53-1-B 1343• M
0191844 2-A 1-0 1-A

f

1853 1853 1853Do.Do. ...
1840 1141-B 2-A 1-D 1853

1839
1-A

■

1853 1353Do. ... Do. 18391S33-1-D 1. Bolu Kodaudl

2. Bolu Baya.
3. Bolu Appa Rao.

4. Eolu Durjyodhan.
5. Bolu Venkataratnam.

6. Bclu Babu alias Papa.

(Nos. 4 and 5 are minors, their 
guardian is No. 1.)

0‘0918381-C 2-A 1-A

* , i g, s
5i||a j «J 2a ■g ! MO ' o ; c

tt <

1853Do. 1. 1853Do. ... Eolu Narasimhulu (Sano)
2. Bolu Ananda Rao.

3. Bolu Laxminarayana.

(Nos. 2 and^ 3 being minors, 
repres-ntedSby guardian No. l.)

Enumulu Kamaraju

1853-2-A 0'971844 183
to . 1-B,2-B to

3-B1817 1-C,1837 f1-D

j

1853Do. ... | Do. 1853 18551853-2-B 0*641847
2-A3A 2-A

3-B
Do.* Do. .•> SHnc?aeh2na.t5 Mahaprabhu with 

trustee Sankhar.-ena Das 
oankharsan Ramanuj Das.

1S53-2-A-1 0-47
1S47 1858/3-A-2 1S53/2A,1853/3-B ialias 2Bto
1851

Do. ... Do, 1S53-3-A-2 o-uDitto 1853/3-A-l1851 1S55 1S53/3-A-11852 ■:Do.Do, ... 1*031 53-3-B Enumulu Kamaraju ... 1853/2A1853/3-A-l 1857 1827• » >
Sito to

1859 1830

Do. ... Rainfed... 0’331820-A-2-A 1. Ata’a Polaya

2 Atala Ganapati.

3. A tali Kalia (minor, 
by guardian No. 1).;

18271821 1820/A 1820/ 
A-l, ii

represented
f'
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Description of land.

•o

Boundaries—

Namo of the 
occupier.

Govern­
ment or 
inam.

owner orWet or 
dry. |Sll

Survey&A No.B 5 North. East..2 H South. §5> West.P
ft 2<

43 621 0
7 8 9 10 11 12

BainfecU.Go v o m- 
ment.

Acres.1820-A-l-B 1. Kantala Balaram

2. Kantala Duryodhan (being minor 
represented by guaidiau No. 1). ’

1. Panini Dinabandhu ...
2. P. Ramakrishna.

3. P. Purnananda.

4. Panini jaganath.

5. rauini Madhusudan.

(Nos. 2 to 5 minors, represented 
by guardian No. 1.)

1820/A-l-A 3 820/A-3 1820/A-l-C 1827 0’32
1819/A

Do. ... Do. ... 1820-A-l-C
1820/A-l-B 1820/A-3 1820/A-l-D ISIS/A O’lS

Do. ... Do. ... 3829-A'l-D ^ Mahaprabhu with 
Sankaiashana Has alias 

bankharshana Ramanuja Das.
1820/A-l-C 1961-A1820/A-l-C 1819/A 0‘23

1S20-ADO. ... Do. ... 18 0-A 0’26182C-A-2 Ditto 1820/A-l-C1621
3 1-A

Do. ... Do. ... 1820-A-3 Ditto 196118601821 4-091820-A 
1-A to
1-D

1S21Do. ... Do. ... Raghunath Mahaprabhu, trustee 
Sankarsbana Baa alias Sankar- 
Bhana Ramanuja Das.

1821-1 1820-A1S22 1827 0’40
2

I860 1320 1821Do. ... Do. ... 1821-2 Ditto 0‘221822
1 A 1

I8601823 8 21Do. ... Do. ... 1. Natabara Mabarana alias Nara- 
bari Maharana.

2. Khetra Maharana.

1822 0‘231827
S 1S 2 1 &2

a 5
§ S ■Io s 1860 1823

■<1 Do. ... Raghunath Mahaprabhu with 
trustee Sankharasliana lias alias 
Sankarashana Ramanuja Das.

012Do. ... 18241823-3 1827
1 2

18601823
0131822Ditto 18271823-2Do. ...Do. ., 1l

18601825
0 3818271323-1Ditto1524Do. ...Do, ... 12

1:601826
0151S271S25-2Ditto1825-1Do. •••Do. 10&7

1460
0*231824 lr273 825-1Ditto382>2Do. ...Do. ... 1

0’031826/1-B 18271859 1S26-21. Hira SahuanI

2 Raghu Sahu, mluor with guardian 
No. 1.

1826-1-ADo. •••Do

1826/1-A p'071826/1-B
part.

1826/1-B
part.

1826-21850Budlii Saliu ...1826-1-B partDo. ...Do. ...
0 031826/1-B

part.
1826-21859Tarini Sahu18 26-1-B partDo.Do. •••

1S2G/1-B
part.

0-031826/1-B
part.

1826-21559
Darani SahuIS26-1-B partDo. •••Do.

1826/1-B
part.

0’091S60 1826-21859
Tarini Sahu1826-1 *B partDo. •••Do. •••

18271'20/ft
part.

1826,3 0-16182C/1-A,
1. Blilka Sahu

2. Subudhi Sahu.

3 Panda Sahu.

4. AraktUo Sahu. 
g. Adikoudo Sabu.

8. Dceli Sahu-
(Koa.5»ncl 6mlno,»r«o icpjc-

scoted by guardian I>o. 1 >

7 Tina sahu, minor with euardian 
No. 3-

1-131826-2 partDo.Do. ...
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Boundaries— i

iDescription of land. ■o

§

Name of the owner or 
occupier. II' South.East.North. West. IsGovern­

ment or 
inam.

Survey■Wet or 
dry.

.g 6 No. §3s a a ¥a a >R
j

1098 11763 ! 4 | 5O1 12

$
:Acres.1826/1-B l£26/2 part 1826/31S26-2 part 1. Bauri Sahu 

| 2. Gura Sahu.

[ ?. Arjuna Sahu. 
4. Bhima Sahu.

1-26/2
Part.

Rainfod... jGov e r n-
UiCllt. 0*2^i i

I
I

3826/1-B 1860 1326-31826-2 part I 1. Bhika Sahu

2. Subudhi Sahu.

3- Panda Sahu.

4. Arkhito Sahu.
5. Adibondo Sahu.

G. Duti Sahu.
1 (Nos. and 6 minors with guardian 

No. 1.)
7. Tina Sahu, minor with guardian 

No. 3.

1826/2 partDo. ...Do. ••• 0-06I

!

s
I

I

1826-2 1826/3 part 1826/4 & 5.1S2C-3 part j. Ganapatl Gowdo

12. Simo Gowdo, minor with guar- 
i dian No. 1.

Do. ... 1827Do. ••• 0'-27

i1826-2 1825/518601826-3 part 1 Rardmnath 1826/3 partDo. ... Mahaprabhu 
irnstec Sdikarsnnna Das aliaB 

l Sankarshan Rama uja Das. •
withDo. 0-19 :

1826I
1826/5 1826/618.6-4 1S27Do. ... Do. ... Ditto 0-18

3
1826

1826-5 1. G.inapali Gowdo * ...

2. SniriO Gowdc. bcir g minor,
represented by guardian' No. 1.

. 'I860 1826/4Do. 3826/6 & 7.Do. ... 0*14
3

B ' 18271-26-6 partDo. ... 1S26/4 1S25/11826/6 part 0-03Do. ... Tarini Sahu ...
c.

s 6S. Do. .. 1826-6 part ubarani Sahu 1826/6 partDo. ... O’Ol3826/4 & 5.5 1826/7 18-25/1g
S aa <K

Do. .. 1826-7 part 1826/6 0*04Do. — 1. Bhika Sahu

2. Subudhi.

3. Panda Sahu.

4. Arkhito Sahu.

5. Adikondo Sibil.

G. Duli Sahu.

(N's. 5 and 6 minors, by guatdian 
Is •. 1.)

7. Tina Sahu, minor, by No.- 3

1S26-5 1826/7 part 3825-1

0*031826-7 part 1826/7 partDo.Do. 1. Bauri Sahu

2. Gura Sahu.

3. Arjuno Sahu.

4. Bhima Sahu.

1826-5 1825-138C0

I

I
0*60

Raghunavh Mahaprabfau with 
trnsiee Sankarashan Das alias 
Sankharsan Ramanuja Da3.

1823Do. Do. 1827 1853/E-B 1819-A1S20-A
to
18-26

i 0*06
1829Latehamana Mihaprabhu, trustee 

Madan Mohan Das.
Do. 1828Do. 1853/3-B 181S-A1827...

I
■

0’5&
Do. ... | 1830/1 to 3Do. Raghunath Mahaprabhu

inirtec Sankamshana Das afias 
Sankarashana Ramanuja Gas.

1829 with 1853/3-B 1819-A1828
t

0*2* :1S31/1Do. ...[ Do. 1830-1 1630/2 jDit o 11653/2-A 3629
3-b o*£fi ;i'

1833/1j Do. Do. 180-2 Ditto 1810/3 j1630/1 1829
0‘26I

183l/2Do. ... ! ;| Do. IS.0-3 Ditto i1819/A1830/2 1829
0*!0

i 3322 !j Do. Do. 1631-1 Ditto 1833/21853/2-A 1830 
3 & 2

1832I Do. Do. 1631-2 Ditto 1319-A1831/1 1830/2



PAST HI.] the oeissa gazette , MABCH 20, 19J2. 161
rescrip'Ion of land.

Boundaries— o
K . 
Q a
18 e-3

■

:

'
Name of the owner or 

occupier.
• ! GOverii- 

meat or 
inaui.

Wet or 
dry. Siii vey K0.SC

S •X* I North. East. South. West.'
i .

32 4 5 0
9 10 11 13/

Gover n - 
inent. Rainfcd...

1632 Acre*.RaghUDath Sfahaprabhu 
tiUftee Sankarshana Das 
oankarshana Ramanuja Das.

with
.alias

1853/2-A 1831/. | 
and 2. 1819/A 1633 (,-21

Do. ... Dc.
1 • 93 Ditto 18; 3/2-A 1SC2 1819/A I 1834 0 26Do. ... Do. ... 1834 Ditto i

1853/:-A 1833 18! 9/A 1835 0-53Do. ... Do. ...
1835 part i B. Amanna...

1853/2-A 1634i 1835 i art 1836 O'OTDo. ... Do. ... I 1835 part sk
Sankarthana Ramanuja Das.

1835 part 1834 18:5 part 1 1S3S 0- p

Do. ... Do, ... 1835 part B b. Amanna... 1835 part 1834 1835 part 1836 0'06
Do. ... Do. ... 1835 part Raghrnath Mahaprahhn with 

trustee Sankarthana Das alias 
oankarshana Ramanuja Das.

1835 part 18-4 2835 part 1836 G'lO
i

Do. ... Do. ... 1835 part B. Amanna ... 1835 part 1834 1961 1836 (12

Do. ... 1853Do. ... 1836 part Raghunath Mahapiabhu 
trust, c Sankarshna Dae 
Sankarshana Ramanuja Das.

with
alir.s

1815 1836 part 1837 0'072-A

Do. ... Do. ... 1S3: part 1. Bala Sahu

2. Sauia Sahu.

1836 part 1835 1SS6 part 1837 S'CcS

Do. ... Do. ... 1836 part Raghunath Maliaprabhu with 
trustco Sankarshana Ramanuja 
Das.

1836 part 1835 1830 part 1837 ti'C8

Do. ...Do. 1836 part 1. Bala Sahu 1836 part 1:35 1961 O'031S37■J £a c 2. Sonia Sahu.a
54 a
pa

ja Do. ... Raghunath Maliaprabhu w:th 
tiustee Sankarshana Das alias 
Sankarshana Ramanuja Das.

1853/1-D 1836Do. ... 1837-1 1961 1838 0'28a(S c 2-A.<

1961 j 1839/ib, 
3b, 4.

1853/1-3di'to 1837 0 28Ditto1888Do. ••• Do. ...

1S40 183:/1-C1839/1 B 18181. Gcdila Kalia

2. G. Kamaraju.

3. G.Phakiru.

nsDo. ... 1839-1-A partDo. ... Ic53 I
(Nos. 2 and 3 being minors, 

represented by guardian Iso. 1.)

1.39/1-A 1639/1-B 
part.

1839/1-B
part.

1838 0-13Sankarshana Das, 
shar-a

18SM-B fartDo. ...Do. ... _.. „ Ramanuja Das, trustee of 
Sri Raghunath Mnhaprabliu.

1839/1-B
part.

18S9/1-B
part.

1839/1-B
part.

1838 0061. joga Sahu1Q.30-1-B partDo. ...Do. ...
2. Banamali Sahu being minor, 

repiCECntedby guardian Nc. 1.

1839/3- 8 1 3'/l-B 
part.

0071839/1-B 18382i2
Sankarshana Ramanuja Das.

1639-1 *B part partI?o. ... Do. ...

1839/1-B
part.

1839/3-B 0*231839/1-A,1S39/1-A
Juria Sahu ... 1-C.183S-1-B paitDo. ...Do. ...

1639/1-B 1839/3-A 1818 0 121839/1-A
1. Hira Sahuani

2. Ganapathi Sahu.

3. Gurubarla Sahu.

j. Gedila Kalift

2. Gcdila Kamaraju
3. Gcdila Pliakiru.

rapre.outcd^by guardian

183C-1-CDo. .*•Do. ...

1839 1961 1818 0301839
2-B, 4.4lf39'2'A 1ro.Do. —

3 being minors, 
No. 1.

0 131961 18391830 1639
Ditto 2-A4, 2-B 

part.
41630-2-B

part.Do.Do, ...

I
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Boundaries—

§\ Description of land.
& c,
«u ~
•*- Q C3 <U 
G-UJ

•rS 
23 -

f Name of the owner or 
occupier.

Govern­
ment or 

inam.

Survey
No.

South- Wc*t.Wet or 
'dry.

East.North.
o /a•z Is5

c 5a5 >r>

109 11S |7 1265432 !1 ;
Acrei.

1S3S 19611639 16391639-2-B 1. Blmiga Sabu

1 ait’ j 2. Polii Sabu.
j 3. Boisimo Satu. 
i 4. Deli Sahu.
: Ncs. 2 to 4 minors, guardian 

being No. 1.

3839-3-A ! 1. Gedila K-ilia

2. Gedila Nama.aju.
! 3. Gedila Phakiru.

N,!s. 2 and 3 minors, guardian 
being No. 1.

Eaghunatba Mahaprabbi 
trustee Sankbarshana Das alias 
Sankarshana Barcauuja Das.

<N>82-B pare4Rainfed.Govern-
ment.

: 383938S91839 1818 0-2lDo. ... i 1-B, 3-B.1-C 4DO ...

!
i 38891838I 18391839 0*0|with1839-3 -B 

part.
4Do. i l-B 3-BDo. -

I (
1859 

3-B part.
1839 18391839 0*073639-3-B j Juria Sahu ... 

part. I
do. ... j i-o. - ; 41-li 3-A;

! 38391838 1839Do. ... j Bo. ... | 1S39-1 j art j 1. Gedila Kalia

[ 2. Gedila Kamaraja 
i ?. Gedila Phakirti,
I
j (2 and 3 minors, guardian 

being No. 1).

0*071839
2-B 2b4 part.: 4

:
I

[ <. t
1839 1839183 5 CIO1839Hira SabuanI... !1832-4 part ;Do. ... j Do. ... d-4' 3-B
part part !;

IiJh 1639 183 0-091839 
4 part

1S391. Bhaiga Sahu

2. Pali Sahu.

j 3. Boisimo Sabu.

j 4. Dilli Sahu.

(2 4o 4 minors, guardian being 
No. 1.)

i 1839-4 partDo. •«. ; Do. 2-B 2-A3-Be 5 find 
4 partI4s $ <P39

i

i

0-1018181839 1 
4 part

18391833-4 pert : 1. Arjuno Sahu

2. Bainath Sahu.

3. Orkhito Sahu.

1839 : 
3-A & 

3-B i

Do. ... Do. ... 4 part

i

(2 and 3 minors, guard! m being 
No. 1.1

:; 0*1918181839
2-A

1839 
4 part

1. Dardasi Sahu

2. Kalia Sahu. minor
being No. 1.

Do. ... I Do. ... 18341839-4 part ... |
4 part

guardian j

!i ! i 0*9218‘8}S4 I 3. Kondho Sahu

2. Chakra Sahu.

3. Arjuno Sahu. 
j 4. Sckii Sahu.

5. Nila Sahu.

C. DilJi Sahu.

1853 ll 39Do- 1S41Do. I 18651-C 1-A

I

i
ii

!:i
Do. ... Do. ••• 18531841 | 1. Anabathala Basudev

2. A. Apparao.

3. A. Madhn.

4. A. Baikuntham being minor, 
guardi in No. 2.

... j 1 42 0’5018651849; r1 - ; i-A1 ard 2f ;i ii; :i! :
■

i
0*67i 1852IP62Ii 

1 and 2
1855D\ ... Do. — 1651-1 j Pa-pu Dola Bchara

1855 j Loka-afh Do’abehn ra 
j guardian being No. 1'.

1864/;’

j : 0'53i 1853; 18561862Do. ... I)o. ... 3854(minor 3A-212
j

0-4238i3-i 1856I8G2Do. ... | 1S56-1 1855Do. ... mimuiu Vcr.ka'aratnam 3A-122
! 0’3 91853■ ' 1857 i3656-2 j Raghunafh Mshaprabhu with | 

trustee Sankarshana Das alias I 
Sankarshana Ramanuja Daa. !

1862 | 
2 I

T* O. ...Dc. ... |i 1656-1 3A-1

P0'4S1853 • 
SA-1 |185318623857 ie53-2Do. ... DittoDo.

2
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Description of land

i
Boundaries— ( &n

i§.
Name of the

occupier.
G ovevn- 
mcut or 
inam.

Wet Or 
dry.

owner or
Surveyai X No.rt

M Si3 North. East.a % 'South. West.> nr
ISHH

<43 52 61 7 8 9 10 11 12

Govern- Rainfed... 
rnent. 1868 Acres.K. Laxnjinarayana 1857 18C0 1859 18c3 001A-2 3A-1

Do. Dc. 1853 1* G- Laxminaraj-ana
2. G. Babulu.

3. G. Buchi.

4- G. Raja Rao.

<Nbci„s No? 1)K mir0Ii’ RUOrai“n

1858 1860
A-2

18?G 18:3 0*051A, IB 3A-1

''
Do. Wet 181S-A-1 1. Pamtni .Laxmipaii ...

2. Pamini Jayadev.

3. Pamini Bbaskar.

(2 and 3 minors, guardian No. J.i

1831 1919 1962 1819 0*07to A-2
1834

Do. Do. 181S-A-2 1. Pamini Dinablinndu

2. Pamini Ramakrishna.

3. P. I urnanandu.

4. P. Jagannath.

6. P. Madhiisudan. .

(2 to 6 minors i guardian being 
No. 1).

1820 1619 1961 1819 (HI3 A3, A4 A-l

i
(

Do, 1810-A-3Do. 18201?27.1. Pamini Laxmipati ...

2. Pamini Jayadev.

3. Pamini Bhaskar.

(2 and 3 being minors, guardian 
No. l).

1819 *Tl 0'20
A-lto A-4 I i

IS 29
£i 3 P3

aj H 5a I■sCD
a <

1819 1820 1C61 1619Do. 1*161819-A-4 Mahnprabbu with 
Sankar-hana Das alias

Do. Raghunalh 
trustee
Sankarsbana Ramanuja Dae.

... A-lA-3 A-2

19G1 1619 I960 3*3218181S19-E-1 A. Basanna—Do. Do. *»• 13-2 A

18*20 18191961 1960 1*361S19-E-2 1. l’amini Dioabhandlm

2. P. Ramakrishna.

3. P. Puruananda.

4. Pamini Jaganuaih.

Do. Do- B-l-B B-lA

5, Pan ini Madbusudban.
minors, guardian being(2 to 5 

No. 1.)
16 0 161S o*os131919GI

B-l-Bis:o-b*i-a Ditto B-lB-lCo.I o.
1S20 18191620 C*U01861

1. pamini Lalishmipati...

2. Pamini Jayadev.

3. Pamini Bhaskar.

(2 and 3 miners,
No. 1.)

B-l-C B-lL'/D1820-B-l-BDO. ... Do.

guardian being

1962 18201820-B 1*411961
B-l-B1-E1. Kai.taia Balarnra

2. Kantala Purjyodban.

. pamini Einabhandr.U

2. P. Ramakrislina. 
p. purnananda.

4. P. Jogannalb.

5. p. Madbusudhan.
]o to 5 minors, guardian being

No. !•)

1620-B-l-CDo.Do.

1890 l8l0 0201820 1S20B-l-C B-l2B-l-B1820-B-1-d 1Do. Do.

3.
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Boundaries—Description of land.
§ i

(H.Natno of the owner or 
occupier.Govern­

ment or 
inam.

i . „•
S? ^3 6C
£ B ■ JS
s e g

Survey 585-a
Wet or 

dry.
j North. East. South.No. 'West. 5-a

*53

II ;

81 972 1063 64 11
U j.

[

Aeroa. i
' 1. Pam ini Lakshmipati...

2. Parr.ini Jayadi v.

3. Pamili Bhaskar.
(2 and 3 minors, guardian being 

No.l.)

3820-BWot —j J820-B-1-E 1962Gov ern- 
moot. 1P20-B 36201-E 1-F im-d 0-3o

!.
i

Do. > Do. ... 1820-B-l-F Raghunath Mahaprabhu with 
trustee Sankarshana Das alias 
Sankarshana Kamai.uja Das.

1620-B 19p2 1620-B 18201-E 2 0’C«b-i-d

;Do* ... Do* •>. 1620-B-2 Ditto ... i 3S20-B 
i 1-E and D.

H62 1960-A 1819 0-05B-l
Do. ••• Do. 1S20-C-1 A tala Polayya

Ata:a Ganapathf.

Atala Kalla being minor, guardian 
No. 1.

1S61 1S20u 1820 1962a C-2o, C-3 mea
« i a a
2 | £ a I %

p

a t! « <
Do. ••• I*o. ... 1S2C-C-2 Kondati Arania 197519611 1 50 3620: O’T*03i 03Do- ... l o. 162C-C-3 j Atala Polayya 

! Atala Gsnapathi.
182C-G 
1 and 2.

i1976
1860

1820-C 1962 3*414
CI Atala Kalia.

No. 3 being minor guardian No. 2.

| Baghunath Mahaprabhu, trustee 
j tankarsfaana Das alias Sankar- 
! snana Ramanuja Dap.

Do. ... Do. ... 1820-C-4 1620-0 Do. 1960 3 96° <■*033 B
f .! Do. ... I Do. ... i100-A Ditto 1819-B

182C-B
Do. Batnapur

village. Batnapur 9 393 962
Do. ... Do. 2963-BJ Ditto 1820-C Batnapur

village.
Do. 0*13^962

iI
-

By order of the Governor,

R. P. WARD.

Secretary to Government.

HOME DEPARTMENT.

NOTIFICATIONS.
The 12th March 1942.

No, 679-C.—In pursuance of clause (6) of 
rule 130A of the Defence of India Rules, 
the Governor of Orissa is pleased to specify
rule 39 of the said Rules for the purposes of 
the said clause.

the Defence of India Act, 1939 (XXXV of 
1939), the Governor of Orissa is pleased to 
direct that all directions heretofore issued 
under the said- sub-section for the exercise 
or discharge by any District Magistrate of 
powers or duties of the Provincial Govern­
ment shall have effect also 
the exercise or discharge of the re lev a d 
powers or duties by any officer exercising 
the powers and performing the duties of t © 
District Magistrate in pursuance of section I 
of the Code of Criminal Procedure, 1898.

By order of the Governor,

J. BOWSTEAD,

Addl. Secretary to Government'

direction for ias a
!

By order of the Govern 

P. T. MANSFIELD, 
Chief Secretary to Governm

!or, i

enl.
The 13th March 1942.

No. 699-C.—In exercise of the 
conferred by 6ub-eection (5) of

■

!powers 
section 2 of

f
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finance DEPARTMENT.

notifications.
The 10th March 1942.

No. 1199-F.—la exercise of the powers conferred by clause (5) of sub-section (2) of
section ‘241 of the Government of India Act, 19:55, the Governor of Orissa is pleased to
direct that the following amendments shall be made to the Orissa Travelling Allowance 
Rules, namely

Amendments.
(1) After rule 135 of the said Rules, the following shall be inserted,

“ Sub-section W)~Journey of families of Government 
135 A.-The grant of travelling allowance to the family of
£!<“!*» 1° « *PP'J. i. regulated 

(2) After Appendix 12, the following shall be added

namely : — 

servants who die in service. 
a Government servant who dies

Appendix 13, namely :_as

APPENDIX 13.

(See Rule 135-A.)

, }\ ■for j°urneys by rail and road.—Travelling allowance will be admissible at the rates

Grade of Govemmeat 
servant while in 

service.
Children's fares, if 

actually paid.Adult fares. Mileage for journey.Luggage.

I

15 maunds by passen- 6 annas a mile, 
ger train.

Ono half Inter class 
fare each.

One Inter class fare 
each.

1st and 2nd grades

4 annas a mile.10 maunds by passen­
ger train.

One half Intor class 
farB each.

One Inter class fare 
each.

3rd grade ...

1 anna per mile.One half third class 
fare each.

... j One third class fare 
j each.

4th grade ...

lst the 

... 2- For journey by bus-— Actual bus fare will be allowed for every men.W ailway fare is payable. In addition, road mileage may bo allowed in such n, 1 
^tes, i e for dependants of officers of the 1st and 2nd grades at 3 annas a mile oTth! 
gmee at 2 annas a mile, and of the 4th grade at 6 pies a mile. 1

3. The concession is admissible to families of Government servants who apply for > grounds of financial difficulty. It is admissible for journeys to any part of India in whi°h

family intends to settle, but the amount of travelling allowance drawn shall not exceed 
fcbe amount which would be admissible for journey from the Government servant’s haw?

garters to his home.4. The concession will be admissible to family members not only of a Government 
servant who dies at the place where he was last on duty but of a Government servant 
who dies while on leave at a place other than his last place of duty, provided that he

bis family at the place where he was last on duty or took them with him to a place 
away from his home for treatment. In the latter case in calculating the maximum amount 
adnfi8sible under paiagraph 2mf this Resolution, the place from which travelling allowance
151 admissible will be the place where he was last on duty.
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6- "‘Ti’rnfJrrzTSp«n°8esTre paid to tb«m oi till the expiry of • <l*)’s ,r0“ the dal,e of d“a of ll» So*,'p°® 

ment servant whichever is longer.
G As the above concessions are intended to enable the family members of deceased 

Government servants to proceed to their home without pecuniary embarrassment and 8*J 
persons may find it difficult to submit final bills after the completion of the j0u°h 
travelling allowance in such cases should be paid m advance and should be treated as a finJ| 
charge but before payment, the countersigning officer must check the bill carefuim 
and should satisfy himself as to the correctness of the rates and also that the advance J 
utilised for the purpose for which it is intended, kuch bills should be drawn promptly aQd 

tersigncd by the officers authorised to deal with the bills of the deceased Government

i

Icoun 
servant.

The 10th March 1942.

No. 1200-F.—In exercise of the powers conferred by clause (b) of sub-section (2) 0f 
section .241 of the Government of India Act, 1935, the Governor of Orissa is pleased to 
direct that the following further amendment shall be made in the Orissa Service Code 
namely :—

Amendment.

In Appendix 6 to the said Code for item (48) under rule 8 as amended by notification 
No. 28.8-F., dated the 6th June 1941, the following shall be substituted, namely

Veterinary investigation Officer, subject to 
report being sent to the Director of Develop­

ment. y

Inspectors, staff and reserve Veterinary Assistant 
Surgeons. ”

“ (48) Deputy Director of Veterinary 
Services. a

such manner as to cover the whole of the 
amount that may stand to his credit in the 
Fund at any time.

(3) Every nomination shall bo in such one 
of the Forms set forth in the First Schedule 
as is appropriate in the circumstances.

(4) A subscriber may at any time cancel 
a nomination by sending a notice in writing 
to the Account Officer :

Provided that the subscriber shall, along 
with such notice, send a fresh nomination 
made in accordance with the provisions of 
sub-rules (1) to (3).

(5) Without prejudice to the provisions 
of sub-rule (4), a subscriber shall, along with 
every nomination made by him under this 
rule, send to the Account Officer a contin­
gent notice of cancellation which shall be 
in such one of the Forms set forth in the 
Second Schedule as is appropriate in 
circumstances.

(6) Immediately on the occurrence of any 
event by reason of which the con tinges 
notice of cancellation referred to in sub-ruie (°) 
becomes operative ‘and the nomination 
to which that notice relates consequently 
stands cancelled, the subscriber shall sen 
to the Account Officer a fresh nomination 
made in accordance with the provisions 0 
sub-rules (I) to (3).

The 10th March 1942.

No. 1202-F.—In exercise of the powers 
conferred by clause (b) of sub-section (2) of 
section 241 of the Government of India Act, 
1935, the Governor of Orissa is pleased 
to direct that the following further amend­
ments shall be made in the General Provi­
dent Fund (Orissa) Rules, namely :—

I. In the said Rules—

(i) for rule 8, the following rule shall be 
substituted, namely :—

“ 8. (1) A subscriber shall, as soon as may 
be after joining the Fund, send to the 
Account Officer, a nomination conferring 
one or more persons the right to receive the 
amount that may stand to his credit in the 
Fund, in the event of his death before that 
amount has become payable, or having 
become payable has not been paid :

Provided that if, at the time of making 
the nomination, the subscriber has a family, 
the nomination shall not be in favour of 
any person or persons other than the 
members ot his family.

(2) If a subscriber nominates more than 
one person under sub-rule (1), he shall 
specify in the nomination the amount or 
hare payable to each of the nominees in

v/'

on

the
!

:
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(7) Every nomination made anr, „ 
notice of cancellation given, by’a suW k7 
shall, to the extent that R J VflSSCr^Br
£ Account Office^ U

jarrssttw***-*.
replacement by a nomination 
a nomination duly made befo 
iDg on the 1st January 1942 .

hasthbe6comS ^ayawf*'“1° thM ?;m0nnt

payable has nnf w ° , having become

.Sc:r
require the 

thereunder of, 
rej and subsist-

Name and 
address of 
nominees,

Relationship
with

subscriber.

* Amount or 
Age. sbare of accumu­

lations to be 
paid to each.Provided that in respect of 

nomiuatioo, the subscriber shall 
may be after the said date, 
Account Officer

every such 
as soon as 

send to the 
a contingent notice of 

one °f the Forms
forth in the becond Schedule as is 
priate in the circumstances

cancellation in such set
Dated this . ...appru- day of 19 .at,

(**) in clause (6) of sub-rule (1) of rule 36 
for the words, brackets and figure “under 
sub-rule (2)", the words, brackets and figure 
41 under the proviso to sub-rule (1) ” shall 
be substituted.

Signature of subscriber 
Two witnesses to signature.
1.
2.

II. For the First and oho Second Sche­
dules to the said Pules, the following 
Schedule shall be substituted, namely

“FIRST SCHEDULE.

* Note.—This column should be filled in so as to 
cover the whole amount that may siand to the credit 
of the subscriber in the Fund at any time.

[See rule 8 (3).] III. When the subscriber has no family and 
wishes to nominate one person.

1, having no family as defined in rule 2 
of the General Provident Fund (Orissa) 
Rules, hereby nominate the person mentioned 
below to receive the amount that may stand 
to my credit in the Fund, in the event of 
my death before that amount has become 
payable, or having become payable has not 
been paid :—

Forms of Nomination.
I. When the subscriber has a family and 

wishes to nominate one member thereof.

I hereby nominate the person mentioned 
below who is a member of my family as 
defined in rule 2 of the General Provident 
Fund (Orissa) Rules, to receive the amount 
that may stand to my credit in the Fund, 
in the event of my death before that 
amount has become payable, or having 
become payable has not been paid :— Name and address Relationship with 

of nominee. Age.subscriber.

Name and address Relationship with 
subscriber. Age.

of nominee.

day of ............... 19 .Dated this
at.

19 . Signature of subscriber 
Two witnesses to signature.

day ofDated this
at

Signature of subscriber, 

Two witnesses to signature.
1.
2.

1.
IV. When the subscriber has no family and

wishes to nominate more than one person.
I having no family as defined in rule 2 

of the General Provident Fund (Or.ssa) 
Rules, hereby nominate the person mention­
ed below to receive tho amouut that may 
stand to my credit in the Fund, in tho evont 
of my death before that amount has become 
payable, or having become payable has not 
been paid, and direct that tho said amount

2.

family and 
than oneII. When tho subscriber has a

morewishes to nominate 
member thereof.

I hereby nominate the persons xne^j ^ 

below, who are members o "/provident 
defined in rule 2 of tho Gen. * ^ aul0unt 
Fund (Orissa) Rules, to iecG1 fhe pUnd 
that may stand to my credi i
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a family as defined in rule 2 of the 8a:j 
rules, the said nomination shall forthwith 
stand cancelled.
Dated this

shall be distributed among the said persons 
shown below against theirin the manner 

names :— . ..day of . 19
at • • •* Amount of 

share of accumu­
lations to be 
paid to each.

Relationship
with

subscriber.
Signature of subscriber... 

Two witnesses to signature.

Name and 
address of 
nominees.

Age.

:
f1.

,,2.

The 11th March 1942.
No. 1218-Fn exercise of the powers 

conferred by sub-section (!) of section I51 
of the Government of India Act, • 9:^5s ^ 
Governor of Orissa is pleased to direct 'that 
the following amendment shall be made in 
the Treasury Rules (Orissa), namely __

Amendment.

For the note under clause (c) of rule 2 of 
the said Rules the following note shall be 
substituted, namely ; —

" Note.—Without prejudice to anything 
contained in section I 36 of the Government 
of India Act, 1935,
Province ” would include all moneys received 
by Government officers on behalf of the 
Government as such; not only the proceeds 
of taxation and the yield of ordinary revenue 
but also capital receipts, such as the 
proceeds of sales of land ; the proceeds of 
borrowing operations ; unfunded debt; and 
unless the contrary intention appears, such 
receipts of a banking or deposit nature as, 
by virtue of any statutory provision, or of 
any general or special executive order of 
the Government have to be held in the 
custody of the Government.”

19 ,day ofDated this
at

Signature of subscriber 

Two witnesses to signature.
i

1. I
2.

i
* NOTE.—This column should be filled in so as to 

the whole amount that may stand to the creditcover
of the subscriber in the Fund at any time.

SECOND SCHEDULE. (See rule 8 (5)' 
and (S).'j

revenues of tne !

Forms of contingent notice of cancellation.

I. Where nomination is in favour of one or 
more members of the subscriber’s family.

Without prejudice to my right under 
sub-rnle (4) of rule 8 of the General 
Provident Fund (Orissa) Rules to cancel
the nomination made by me on ..................
whenever I think fit, I hereby give notice
that in the event of the person

any of the persons
nominated thereunder predeceasing me, 
the said nomination shall forthwith stand The 18th March 1942.

No. 1424-F.—In exercise of the powers 
conferred by clause (b) of sub-section (2) of 

section 241 of the Government of India 
Act, 1935, the Governor of Orissa is pleased 
to direct that the following further amend­
ment shall be made in the Orissa Service 
Code, namely ;—

cancelled.
Dated this day of 19 ,
at

Signature of subscriber...,. 
Two witnesses to signature.
1. In sub-clause (ii) of clause (h) of rule 156 

of the said Code, for the words u provided 
that in respect of leave taken on medical 
certificate or spent elsewhere than in India, 
Ceylon, Nepal, Burma or Aden ”, tae 
following shall be substituted, namely.

Government

*2. SB

II. Where nomination is in favour of one 
or more persons not being members 
of the subscriber’s family. I

“ provided chat when such 
servant either takes leave on medical certi­
ficate other than leave preparatory 
retirement or spends his leave elsewhere 
than in India, Ceylon, Nepal, Burma or 
Aden

a
i

Without prejudice to my right under 
sub-rule (l) of rule « of the General 
Provident Fund (• »rissa) Rules to cancel
the nomination made by me r«n..........;........
whenever I think fit, 1 hereby give notice
that in the event of -------the person

. ,1., i an)r of fc^e personsnominated thereunder predeceasing uie, or 
in the event of my hereafter acquiring

iBy order of the Governor, 
P. T. MANSFIELD, 

Chief Secretary to Government.

'
t
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HEALTVe™ de^Sot0'’™- The 11th March 1942
1/

NOTIFICATIONS.

The 11th March 1942.
No. S92-L.S.-G.-~]n

conferred exercise of the
■0, lho M.a™ M„
Act, 1931 (Madras Act 111 0£ 1931), as 
amended by the Madras Motor Vehicles 
Taxation (Orissa Amendment) Act 1940 
(Orissa Act III of 1910), the Governor of 
Orissa is pleased to direct that the following 
amendments shall be made in the Schedule 
to the notification cf the Government of 
Orhsa in the Health and Local helf- 
Govcrnment Department, No. 3; 30-L. S.-G., 
dated the JUth August 1941, namely :__

Of Vho S: thrf Government
h° Central I rcvinces ahd Berar are 

acting jointly in the 
Provincial G

pleased to establish a new public ferry at 
the said place by the name of the Mugrapali 
public terry and to define the limits- thereof 
as indicated in thi second column ot the 
schedule.

powers

matter with the 
overnment of Orissa;

Amendments.
In column 1 of the said Schedule, in 

items 1 and 2, for the words “ Superin­
tendent of Police ” the following words 
shall be substituted, namely :—

> The Superintendent, Assistant Super­
intendent and deputy Superin­
tendent ot Police

Schedule.

i 2

On Iho Jcnk river between The rivor bed within two 
village Mogr'ipali jn milts upstream and four
ambalpur distriot and miles downstream from

village Temn in Raipur the erasing of the
c istriot in the GSth mile Arang-Khariar road,
of the Araug-Khariar

* «

road.
Y'

The 11th March 1942.
No. 894-L.S.-G.—In exercise oft’be powers 

conlerred by Section 4 of, the liihar and 
Orissa Motor Vehicles Taxation Act, 19o0 
(Bihar and Orissa Act II of 1930), the 
Governor of Orissa is pleased to direct that 
the following further amendments shall be 
made iu Lhc Schedule to the notification of 
the Government of Bihar and Orissa in the 
Political Department No. 492U-P, dated 
the .llth December J93fl, in its application 
to the Piovinee of Orissa, namely : —

Amendments.

By ord.'r os the Governor, 
S. DAS,

Secretary to Government.

DEVELOPMENT DEPARTMENT.

NOTIFICATIONS.

The 7th March 1912.
No. 693-D.—The term of the Board of 

Industries which was constituted in Kesolu- 
tion No. 471-D., recorded by the Govern­
ment of Orissa on the 15th February 1939. 
i3 extended for a period of three months or 
until further orders, with effect from the 
15th February 1942.

In column 1 of the said Schedule—
(1) in item 13 after the words “ Superin­

tendent of Police” the words “ and the 
Prosecuting Inspector of Police 
inserted.

” shall be
By order of the Governor, 

K. P. WARD,
Secretary to Government. 

The 14th March 1942.

14 and 15, for the words(2) in items .
“ Superintendent of Police ”, the following 
words shall be substituted, namely .

No. 765-D.—In exercise of the powers 
conferred by section 3 ot the Bihar and 
Orissa State Aid to Industries Act, 1923 
(Bihar and Orissa Act VI of 1923), the
Governor of Orissa is pleased to determine 
that under sub-section (l) thereof the Board 
of Industries shall coresist of 12 members 
instead of 14 as announced in notification 
No. 457-D., dated the 35th February 1939 
and that one member each shall be elected 
by the Orissa Chamber of Commerce, the 
Berhampur Chamber cf Commerce and the 
Orissa Mill Owners Association.

“ The Superintendent, Assistant
and D eput ySuperintendent 

Superintendent of Police.

The llth March 1942.
No 886-L S -G.—IR exercise of the powers conterfed by 'section 7A cf the Northern 

Indian Ferries Act, 1878 (X <11 o ‘ * 
the Governor of Orissa is please 0 ,
that the Mograpali Public Ferr), si 1 
partly within the area subjec 
authority of the District Board, ^a 
shall be managed by the sa:d Boar
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COMMERCE AND LABOUR 
DEPARTMENT.

The 17th March 1942.
No. 789-D.—In exercise of the powers 

conferred by sub-section (’2) of section \i of 
the Orissa Co-operative Land Mortgage 
Act, 1938 (Orissa Act III of 1938), the 
Governor of Orissa is pleased to direct that 
the provisions of sections 3 to 40 of the 
said Act shall apply to tho Ghumsur sub­
division of the district of Gan jam excluding 
that portion which is a partially-excluded 

, from the date of ibis notification.

The 17th March 1942.
No. 792-D.—Jn exercise of the powers 

conferred by sub-section (2) of section 2 
of the Orissa Co-operative Land Mortgage 
Bank Act, 1938 (Orissa Act lit of 1938), 
the Governor of Orissa is pleased to direct 
that tho provisions of sections 3 to JO of the 
said Act shall apply to tho Khurda sub­
division of the district of Puri from the 
date of this notification.

NOTIFICATIONS. 
The 11th March 1942.

No 1014-Gom.—exercise of the powers 
conferred by sub-section (0 of section of 
the Government of India Act 1933, tho 
Governor oi Orissa is pleased to direct 
the Codes thatMarket Expansion (ThirdAmendment) Ordinance, 1941 (No. XIII of 
1941), shall apply to the following partially- 
excluded area of the Province, namely, tho 
district of Koraput.

area

The 11th March 1942.

Ko. 1029—HI-C.-54/41-Oosn.—In exercise 
of tne powers conferred by sub-section (1) 
of section 92 of the Government of India 
\ct, 1935, the Governor of Orissa is 
pleased to direct that the Factories 
(Amendment) Act, 1911 (XVI of 1911, 
shah apply to all the partially-excluded 
areas in the Province.

By order of the Governor, 
P. C. DAS,

Secretary to Oovernment. By orderof ths Governor,
\v. w. dalziel;

Secretary to Government.LAW DEPARTMENT.

NOTIFICATION.
OFFICE OF THE REVENUE 

COMMISSIONER.
/ The 18th March 1942.

’“"■'No. —In exercise of the powers
conferred by sub-section (ff of section 92 of 
the Government of India Act, 1935, the 
Governor of Orissa is pleased to direct that 
the following Acts shall apply to all the 
partially-excluded areas of the Province 
of Orissa:—

(1) The Code of Criminal Procedure
(Amendment) Act, 1941 (XIV 
of 1941).

(2) The Code of Criminal Procedure
(Second Amendment) Act, 1941 
(XV of 1941).

NOTIFICATION.
The 14th March 1942.

No. Q27—XRI8-1/42-R.—Jn notification 
No. 5310—XXiI-l^/41-R., dated the 11th 
December 1941, at page 587, Part III, of 
the Orissa Gazette. dated the 19th December 
1941, read the following additions under 
“ Cuttack —

Baruni . .1 day... 14th 
Saturday/

* (Observed for Jujpur only in lieu of JhuUtt 
Purnima (25th August 1942. Tuesda y.

B. FATNA1K,
^Secretary to the Revenue Commissioner.

March 19-12

By order of the Governor, 
W. W. DALZIEL,

Secretary to Government,

: Pc: n ted an 5 Published ly S H. Khan, Super in ten lent, G o \t. Piers. 0. G. 61—886—18-3*l9f2#CUTTACK


